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0 A .Nej1823 of 1992-
Birendra Singh tlsesssrrcicerinieres Applicant.

Versus

General Manager Ordanance Factery,Kanpur

& * ” ..'..i‘.‘...l.l‘.OI.IOQ.l..msp.n‘.nts#
Hen'sle Mr.Justice U .C.Srivastnva,\l.c.

(By Hen'ble Mr JaSticL ugc Srivastava,\i‘/'
The applicant, whe wa\s working in the

Ordnance Factery, Kenpur, Was suspended vide ord/
¢ 15.2.91, A charge sheet was served on him

f
6.91. Since Xken the enquiry had net pre

dat

on

the applicant made a number of representations
pra ing that either the enquiry may be cenc luded
or he may be re instated in service put nething b”
peen dene se far. As the cha ‘e sheet has almady
served, there appears n-% geod greund fer qua.
of ithe charge sheet at this s%tage but the respendents
direcied te cenclude the enquiry within @ perioi
of three menths froem the date o cemmunicatien ef

with the enguiry and will net create hurdle in the
way by meving applicatien after applicatien fer
delaying the matter in the nature of demanding this
ument er that decument. 1¢ despite full ce~
eperation by the applicant, the enquiry is net

canc luded withuthe aferesaid peried, the suspension

er shall stand reveked. Aith these ekservatiens,

the applicatien stands disp?su of finally. Ne




alis -

erder as te col‘l‘.t%‘f

b

VEE CHATRMAN.




